
STA Challan No.304442270
u/S : 207 MV Act 

14.06.2020

Present: Ld. APP for State.
None. 

 Report not received from STA Office. 

 Issue notice to concerned MLO on 17.06.2020. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.8340/2020
u/S : 379 IPC
PS : Bhalaswa Dairy
State Vs. DL 9CP 5618

14.06.2020

This is an application for release of case property vehicle bearing no.DL 9CP
5618 moved by the counsel for the applicant/ SPA Holder on superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with 

to curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from concerned  IO/PS.  Report  is  perused.  No

objection  has  been  raised  in  the  report  for  releasing  the  case  property  in

question. It is reported that vehicle in question is not required for the purpose of

investigation  and  no  useful  purpose  shall  be  served  to  keep  the  vehicle  in

malkhana. 

Therefore,  the  vehicle  in  question  be  released  to  the

applicant/regd. owner  after verification on furnishing superdarinama and to the

satisfaction of the IO/SHO concerned. Further, the applicant/regd. owner shall

join the investigation as and when directed so and shall inform the court any

address which he may change during the course of time. 

IO/SHO  is  directed  to  take  photographs  and  a  detailed

punchnama be also prepared before such release. IO/SHO is further directed to

obtain signature of the applicant as well  as complainant and accused on the

back of  the photographs before releasing the vehicle.  IO/SHO is  directed to

release the vehicle in question subject to verification. All the documents including

superdarinama shall be filed by IO/SHO along with final report/challan and when

the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id

/ Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.264/20
u/S : 456/380/34 of IPC
PS : NIA
State Vs.  DL 1LT 2739

14.06.2020

 This  is  an application for  release of  case property vehicle bearing
no.DL 1LT 2739 moved  by  the counsel  for  the  applicant/registered  owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.5645/2020
u/S : 379 IPC
PS :NIA
State Vs. DL 8SER 5686

14.06.2020

This is  an application for  release of  case property vehicle bearing
no.DL 8SER 5686 moved by the counsel for the applicant/registered owner on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.180/2020
u/S : 33/58 Delhi Excise Act & 188 IPC
PS : Alipur
State Vs. Kamal Kishore Aggarwal

14.06.2020

 An application for release of vehicle bearing no. DL 9C AB
4004 moved by the counsel for the applicant/registered owner.  
Present: Ld. APP for State.

None for the applicant. 

 Physical  appearance  /  attendance  of  the  parties  is

dispensed with to curtail the spread of pandemic of covid-19. 

 Perused  the  reply  filed  by  the  the  IO  through

Mail/Whatsapp. 

 Heard.  As per the report of IO, the vehicle bearing no.DL

9C AB 4004 seized for its use and involvement in supply of illicit liquor

in Excise Act and the court has no power to release a vehicle seized

under Delhi Excise Act. The application accordingly stands dismissed

with liberty to move an application before appropriate authority, that is,

Excise Commissioner of Delhi. 

 Copy of this order be uploaded on website / be sent to the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.006836/2020
u/S : 379 IPC 
PS :KNK Marg
State Vs.  DL 13SX 6457

14.06.2020

This is  an application for  release of  case property vehicle bearing
no.DL 13SX 6457 moved by the counsel for the applicant/registered owner on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.267/16
u/S : 279/337 IPC
PS : Jahangirpur
State Vs. DL 8CP 7089
14.06.2020

This  is  an  application  moved  on  behalf  of  applicant  Subhas
Chander for cancellation of superdari of vehicle bearing no.DL 8CP 7089.
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with 

to curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

 It has been prayed in the application that the owner / applicant,

namely, Subhas Chander is the owner of the vehicle bearing no.DL 8CP 7089.

 Application perused. 

An application for cancellation of superdari of vehicle bearing no.

DL 8CP 7089 has been filed by the applicant and he submits that the aforesaid

vehicle has become more than 10 years old and is required to be sold and

therefore, the superdari of the said vehicle be cancelled with permission to sell

the same.  

Record perused.

A perusal of the application moved on behalf of the applicant for

cancellation of superdari on vehicle bearing no. DL 8CP 7089, it is apparent that

it has not been clarified as to whether the said vehicle has been exhibited in the

court or not. 

 Put  up  before  the  concerned  court  for  further  proceedings  on

17.06.2020. 

 Copy of this order be uploaded on website / be sent to the email id

/ Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.84/2020
u/S : 279/337 IPC
PS : Narela
State Vs. DL 11ST 9835

14.06.2020

This is  an application for  release of  case property vehicle bearing
no.DL 11ST 9835 moved by the counsel for the applicant/registered owner on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.134/2020
u/S : 188 IPC
PS : Jahangirpur
State Vs. DL 9C AB 6268

14.06.2020

This is  an application for  release of  case property vehicle bearing
no.DL 9C AB 6268 moved by the counsel for the applicant/registered owner on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.06/2020
u/S : 188 IPC
PS : Alipur
State Vs. Jaideep Maan

14.06.2020

Fresh charge sheet filed. It be checked and registered.

Present: Ld. Sub. APP for State.

Accused is stated to be in police bail but not present today.

Heard. File perused.

I take cognizance u/s 190 (1) (b) CrPC.

Issue  summons  to  accused  and  notice  to  his  surety

through IO, returnable on 10.09.2020.

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.06/2020
u/S : 188 IPC
PS : Alipur
State Vs. Jaideep Maan

14.06.2020

Fresh charge sheet filed. It be checked and registered.

Present: Ld. Sub. APP for State.

Accused is stated to be in police bail but not present today.

Heard. File perused.

I take cognizance u/s 190 (1) (b) CrPC.

Issue  summons  to  accused  and  notice  to  his  surety

through IO, returnable on 10.09.2020.

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.148/2020
u/S : 336/387/506/34 IPC
 & 25/27 A. Act  & 102 CrPC
PS : Alipur
State Vs. Deepak Kumar @ Badi Etc.

14.06.2020

Fresh charge sheet filed. It be checked and registered.

Present: Ld. Sub. APP for State.

Accused Deepak Kumar @ Badi and Vijay Saini are   

stated to be in JC but not produced today. 

Put up for consideration on 09.07.2020. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.136/2020
u/S : 323/336/387/506/120B/34 IPC
 & 25/27 A. Act  & 102 CrPC
PS : Alipur
State Vs. Shivam @ Gatta @ Sahil Etc.

14.06.2020

Fresh charge sheet filed. It be checked and registered.

Present: Ld. Sub. APP for State.

Accused Deepak Kumar @ Badi, Shivam @ Gata @ Sahil

and Kaku @ Lakshay @ Sunny are stated to be in JC but not produced

today. 

Put up for consideration on 09.07.2020. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



EFIR No.0076/2020
u/S : 379/411/34 IPC
PS : Alipur
State Vs. Sheikh Mouniddin Etc. 

14.06.2020

Fresh charge sheet filed. It be checked and registered.
Present: Ld. Sub. APP for State.

Accused  Sheikh  Mouniddin,  Sheikh  Jahid  and  Sheikh
Sajid are stated to be in JC but not produced today. 

Heard. File perused.

I take cognizance u/s 190 (1) (b) CrPC.

 Separate  applications  for  bail  u/s  437  CrPC  has  been

moved on behalf of accused, namely, Sheikh Mouniddin, Sheikh Jahid

and Sheikh Sajid .

 Submissions heard on application through whatsapp video

call on mobile number 8750336246 of counsel Sh. Sumit.   

 Application perused.

 Since the charge-sheet has been filed against the accused

persons, therefore no useful purpose would be served by keeping the

accused behind the bars. In the interest of justice, all  three accused

persons  are  admitted  to  bail  on  furnishing  bail  bond  in  sum  of

Rs.20,000/- each with one surety each in the like amount. 

 Bail bond not furnished. 

Issue  production  warrants  against  all  three  accused

persons, returnable on 07.07.2020. 

 Copy of this order be uploaded on website / be sent to Jail

Superintendent through email id / Whats App number of the counsel for

the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



E.FIR No.05152/2020
u/S : 379/411/34 IPC
PS : Alipur
State Vs. Sumit Etc. 

14.06.2020

Fresh charge sheet filed. It be checked and registered.
Present: Ld. Sub. APP for State.

Accused Sumit is stated to be in JC but not produced  
today. 

 Accused Deepak Bindh is stated to be on court bail but not  
present today. 

Heard. File perused.

I take cognizance u/s 190 (1) (b) CrPC.

 Applications for bail u/s 437 CrPC has been moved on behalf of

accused, namely, Sumit. 

 Submissions heard on application through whatsapp video call

on mobile number 8750336246 of counsel Sh. Sumit Bhardwaj.   

Application perused.

 Since  the  charge-sheet  has  been  filed  against  the  accused,

therefore no useful purpose would be served by keeping the accused behind

the bars.  In  the  interest  of  justice,  accused  Sumit  is  admitted  to  bail  on

furnishing bail bond in sum of Rs.20,000/- with one surety in the like amount. 

 Bail bond not furnished. 

Issue production warrants against accused Sumit, returnable on

07.07.2020.  

 Issue summons to the accused Deepak Bindh alongwith notice

to surety on the NDOH. 

 Copy of  this  order  be uploaded on website  /  be sent to  Jail

Superintendent through email id / Whats App number of the counsel for the

applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



EFIR No.0078/2020
u/S : 379/411/34 IPC
PS : Alipur
State Vs. Sheikh Mouniddin Etc. 

14.06.2020

Fresh charge sheet filed. It be checked and registered.
Present: Ld. Sub. APP for State.

Accused  Sheikh  Mouniddin,  Sheikh  Jahid  and  Sheikh
Sajid are stated to be in JC but not produced today. 

Heard. File perused.

I take cognizance u/s 190 (1) (b) CrPC.

 Separate  applications  for  bail  u/s  437  CrPC  has  been

moved on behalf of accused, namely, Sheikh Mouniddin, Sheikh Jahid

and Sheikh Sajid .

 Submissions heard on application through whatsapp video

call on mobile number 8750336246 of counsel Sh. Sumit.   

 Application perused.

 Since the charge-sheet has been filed against the accused

persons, therefore no useful purpose would be served by keeping the

accused behind the bars. In the interest of justice, all  three accused

persons  are  admitted  to  bail  on  furnishing  bail  bond  in  sum  of

Rs.20,000/- each with one surety each in the like amount. 

 Bail bond not furnished. 

Issue  production  warrants  against  all  three  accused

persons, returnable on 07.07.2020. 

 Copy of this order be uploaded on website / be sent to Jail

Superintendent through email id / Whats App number of the counsel for

the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



EFIR No.009904/2020
u/S : 379/411/34 IPC
PS : Alipur
State Vs. Shiva Etc

14.06.2020

Fresh charge sheet filed. It be checked and registered.
Present: Ld. Sub. APP for State.

Both accused are stated to be in JC but not produced 
today. 

Heard. File perused.

I take cognizance u/s 190 (1) (b) CrPC.

 Separate  applications  for  bail  u/s  437  CrPC  has  been

moved on behalf of accused, namely, Shiva and Rahul   

Submission heard on application through whatsapp video

call on mobile number 8750336246 of counsel Sh. Sumit Bhardwaj. 

Application perused.

 Since the charge-sheet  has been filed against  both the

accused, therefore no useful purpose would be served by keeping the

accused behind the bars. In the interest of justice, both the accused

are admitted to bail on furnishing bail bond in sum of Rs.20,000/- each

with one sureties in the like amount.

Issue  production  warrants  against  both  the  accused,

returnable on 08.07.2020. 

 Copy of this order be uploaded on website / be sent to Jail

Superintendent through email id / Whats App number of the counsel for

the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.163/2019
u/S :  420/406 IPC
PS :    Alipur
State Vs. Brijesh Singh 

14.06.2020

This is an application seeking permission of police custody

remand of accused Brijesh Singh @ Brijesh Thakur for 02 days

Present: Ld. APP for State.

SI Sandeep, IO of the both case along with case file.

Accused produced from one day PC granted vide order 

dated 13.06.2020  by Ld. Duty MM.

  It is submitted by IO that police custody remand of accused

is   required   to   sustained   interrogation   and   more   recovery   of   account

details  used in commission of crime.

After   considering   the   submissions   made   by   the   IO   and

perusal of the record, I  am of the opinion that justified grounds have

been made out   for   the  police  custody remand of   the accused Brijesh

Singh . Accordingly, request made by the IO for police custody remand

of the accused, is hereby allowed for one day only ,subject to medical

examination of the accused before and after remand. Accused be sent to

police custody and be produced on 15.06.2020.      

Copy of order be given dasti.

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR no.366/2019
u/S :  420/406/34 IPC
PS :    Alipur
State Vs. Brijesh Singh 

14.06.2020

This is an application seeking permission of police custody

remand of accused Brijesh Singh @ Brijesh Thakur for 02 days

Present: Ld. APP for State.

SI Sandeep, IO of the both case along with case file.

Accused produced from one day PC granted vide order 

dated 13.06.2020  by Ld. Duty MM.

  It is submitted by IO that police custody remand of accused

is   required   to   sustained   interrogation   and   more   recovery   of   account

details  used in commission of crime.

After   considering   the   submissions   made   by   the   IO   and

perusal of the record, I  am of the opinion that justified grounds have

been made out   for   the  police  custody remand of   the accused Brijesh

Singh . Accordingly, request made by the IO for police custody remand

of the accused, is hereby allowed for one day only ,subject to medical

examination of the accused before and after remand. Accused be sent to

police custody and be produced on 15.06.2020.      

Copy of order be given dasti.

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



EFIR No.2861/2020
u/S : 379/411/34 of IPC
PS : Mukharjee Nagar
State Vs. Saurabh

14.06.2020

 Proceedings  in  the  present  matter  have  been  conducted
through Video Conferencing with the consent of the parties.

 This  is  an application moved  on  behalf  of  accused for  the
purpose  of requesting  the  court to  send  the  release  order of  the
applicant/accused to the Jail Superintendent, Gautam Budh Nagar (Noida). 

Present : Ld. APP for the State.
 None for the accused. 

 Reader has made phone call  to  the  learned counsel for  the

accused  and  has  tried  to  join  him  in  the  proceedings  through video

conferencing however,  learned counsel for the accused has neither received

the call of the reader nor joined the proceedings through video conferencing.

Even otherwise the similar application was also moved before undersigned

yesterday on 13.06.2020 and the same had Eben adjourned for 16.06.2020.

Let the present application be also put before the concerned court along with

the earlier application.  

 Be listed on 16.06.2020 with the connected application. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.849/2015
u/S : 354/354A/506/509/109/34 of IPC
PS : KNK Marg
State Vs. Amit Jain
14.06.2020

Proceedings  in  the  present  matter  have  been  conducted  through  Video
Conferencing with the consent of the parties.

 This is an application moved U/s 437 Cr.P.C for grant of bail filed on behalf
of accused, namely, Amit Jain. 
Present: Sh. Abhishek Rana, Ld. APP for State.
 Sh. Nipendra Singh, Ld. Counsel for the accused 

 Reply filed by the the IO through Mail/Whatsapp has been perused. 

Arguments heard through video conferencing. 

Learned counsel for the accused had submitted that the accused has been

falsely implicated in the present case and he is a law abiding citizen. Ld. Counsel for the

accused has further submitted that accused is in JC since 04.10.2019 and investigation is

almost complete. Ld. Counsel for the accused further submits that no recovery has been

effected  and  accused  has  nothing  to  do  with  alleged  offence.  With  these  submissions,

learned counsel for the accused has prayed that the accused may be admitted to bail. 

Per contra, ld. APP has strongly opposed the bail application stating that the

allegations against the accused are serious in nature and if enlarged on bail he would again

indulge in the commission of similar offence. 

I have considered the rival submissions of the parties and perused the police

report.

As per police report, the case property, that is, accused has threatened the

complainant and had tried to outrage her modesty. Besides, accused is a habitual offfender

and involved in thirteen other cases of theft.

Keeping in view the facts and circumstances of the case,  the court is of

opinion that the applicant / accused if released on bail may try to influence the complainant.

Also,  accused  is  a  habitual  offender,  involved  in  thirteen  other  criminal  cases.  Further

keeping in view the nature of allegations and the fact that releasing the applicant / accused

at  this  stage  is  certainly  going  to  shatter  the  faith  of  the  complainant  in  the  justice

dispensation system, the court  is not  inclined to grant  bail  to the accused at this stage.

Hence, the bail application is dismissed and disposed of.

Copy of this order be uploaded on website / be sent to Jail Superintendent

through email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.0316/2020
u/S : 380/457 IPC
PS : Samaipur Badli
State Vs. Rajesh

14.06.2020

 Proceedings  in  the  present  matter  have  been  conducted

through Video Conferencing with the consent of the parties

 This  is  an  application  u/s  437  of  CrPC  for  grant  of  bail  of

accused Rajesh has been moved. 

Present: Ld. APP for State.
 None. 

 Reader of  the court  has tried to  contact  the counsel  for  the

accused on all three mobile numbers, that is, 8595453305, 8010648813 and

8802086072 mentioned in the application, however learned counsel for the

accused  has  failed  to  pick  up  the  call  despite  repeated  efforts.  Even

otherwise one more application has been moved for seeking bail in the same

FIR by the same accused through another counsel Sh. Ashok Gupta who has

informed the court  that  bail  application of  the same accused has already

been  decided and the accused has already been admitted to bail vide order

dated 10.06.2020 on furnishing bail bond for a sum of Rs.20,000/- with one

surety of the like amount by the court of Ms. Neha Gupta Singh, Ld. Duty

MM. Accordingly, the present application has become infructuous and stands

dismissed. 

 Copy of  this  order  be uploaded on website  /  be sent  to  the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.316/2020
u/S : 380/457 IPC
PS : Samaipur Badli
State Vs. Rajesh Chaudhary

14.06.2020

 Proceedings  in  the  present  matter  have  been  conducted

through Video Conferencing with the consent of the parties

 An application  u/s  437 of  CrPC for  grant  of  bail  of  accused

Rajesh has been moved. 

Present: Ld. APP for State.
 Sh. Ashok Gutpa, Ld. Counsel for the accused. 

 Learned counsel  for  the accused has been make to join the

court proceedings through telephone number 9873284803 mentioned in the

application. He has informed the court that accused Rajesh has already been

admitted to bail vide order dated 10.06.2020 on furnishing bail bond in the

sum of Rs.20,000/-  with one surety of the like amount by the court ofMs.

Neha Gupta Singh, Ld. Duty MM. Accordingly, the present application has

become infructuous and stands dismissed. 

 Copy of  this  order  be uploaded on website  /  be sent  to  the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.84/2020
u/S : 323/341/506 IPC
PS : Jahangirpuri
State Vs. Parash

14.06.2020

 Proceedings  in  the  present  matter  have  been  conducted

through Video Conferencing with the consent of the parties

 This is an application on behalf of applicant / accused, namely, 

Parash for grant of bail. 

Present: Ld. APP for State.
 Ld. Counsel for the accused. 

 Application perused. 

 Learned counsel  for  the accused has been make to join the

court  proceedings  on  telephone  number  9999121211  mentioned  in  the

application, he submits that his application has already been dismissed by

another  court  and  he  does  not  wish  to  pursue  the  present  application.

Accordingly, application stands dismissed as not pressed. 

 Copy of  this  order  be uploaded on website  /  be sent  to  the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



FIR No.0630/2019
u/S : 392 IPC
PS :Mukharjee Nagar
State Vs. Sanjeev

14.06.2020

Proceedings in the present matter have been conducted 

through Video Conferencing with the consent of the parties. 

 This is an application for grant of bail.

Present: Ld. APP for State.
 Sh. S.K. Karan, Ld. Counsel for the accused. 

 
 Submissions heard.  Application perused. 

 The bail  order  dated 29.05.2020 passed by the Duty  MM is

already  annexed  with  the  present  application  whereby  the  accused  has

already  been  admitted  to  bail  on  furnishing  bail  bond  in  the  sum  of

Rs.25,000/-  with  one  surety  in  the  like  amount.  Accordingly,  there  is  no

requirement for moving of the present application as bail has already been

granted  to  the  present  applicant  /  accused  vide  order  dated  29.05.2020.

Application is therefore infructuous and stands dismissed. 

 Copy of  this  order  be uploaded on website  /  be sent  to  the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020



CC No.212/14
New CC No.10026/16
u/S : 138 NI Act 
Bhawna Balani Vs. Amit Sarup & Ors
14.06.2020

 Proceedings  in  the  present  matter  have  been  conducted
through Video Conferencing with the consent of the parties
 This  is  an  application moved on  behalf  of   applicant  /
accused ,namely, Pradeep  Sachdeva seeking release from the prison upon
execution of personal bond. 
Present: Ld. Counsel for the accused. 
 

 Report received from the Jail Superintendent. Same is perused.

  

 Submission  of  the  learned  counsel  for  the  accused  heard

through Video Conferencing. 

 A perusal  of  the  report  of  Jail  Superintendent  reveals  that

production warrants against the accused are running in CC No.212/14 of PS

Sakarpur and FIR No.272/18 of PS Laxmi Nagar and therefore, the accused

could not be released on bail. 

 Copy of the report of the Jail Superintendent be supplied to the

counsel for the accused through Whatsapp/ Email. 

 In  view  of  the  clarification  received  from the  Jail  Authorities

regarding non release of accused due to pendency of production warrants

running against him, no further order is required to be passed by this court at

the present stage. 

 Applicant  is  at  liberty  to  approach  the  concerned  court  with

appropriate application for cancellation of production warrants. 

 The present application is accordingly dismised.  

Copy of  this  order  be uploaded on website  /  be sent  to  the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  14.06.2020


